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Scd 1loor, 
'Commercial Complex, 
Indiranagar, 
BANGALcEE... 560 038. 

Coep Petition_No.71 of 1994 a 	ated: 16 J A N 1995 

APPLICATIQ\%J NO: 1050 of 1994 

APPLICANTS 
'Sri.Ravindra Knar Jam, 

V/s. 

RESPtNDENTS:... Sri.S.Gopalan,Secretary,Minjstry of Labour, 
Govt.of India,New DIlhi and three Others., 

T. 

I. 	Sri.R.B.Menon,Advocate,No.l920t5 Cross, 
Chirimaya Mission Hospital Road, 
Laxmipuram,Bangalure-560 008. 

2. 	Sri.G.Shanthappa,Addl.C.G. S.C. 
High Court Bldg,Bangalore-1. 

the Ordart Passed by the Central Administrative Iribunal,BaaI,r 

lese find encl,sed herewith a copy of thcED/ 
STAY c*DER/JNTERIM ORDR/ Passd by 

this. Tribl 'in- the...above mentjofl 	PP'ications) on Sixth_January,1995. 
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CENTRAL ADMINISTRWrIVE TRIBUNAL 
6hNGft0E BENCH: 	:BANLORE 

C0NTEWT PETITION NO. 71/94 

F IDlY, 'THE SIXTH DAY OF JANURAY, 1995 

'V.RAIIAKRlSHNAN. 

'SHRI A .N',VUJJANARAJHYA. 

...flE18ER (A) 

...1Eie:R (J) 

Ravindra Kumar cain, 
S/olate Sri 
aged about 38 years, 
Vthcational Instructor, 
(Printing & Book Binding) 
vocgtionai Rehabilitation Centre, 
foz Handicapped, 
No.2J2, Hosur Road, 
Bangalore_550 029,. 

By Shrj R.B.Penon - Advocate 

Versus 

1 . 	Union of India 
Represented by hr. S.Gopalan, 

1

Secretary, Plinistry of Labour, 
N,o.2 & 4, Rafi harg, 
ham Shakthi Bhavan, 
eu Delhi—liD 001. 

Mr. Harikishan, 
irector of Employment & 
Exchanges(DCE&T), 
3/10 Jam Nagar House., 
hahjahan Road (Near UFSC), 
New Delhi—liD Oil, 

Mr. K. K.E'lehrotra, 
enior Superintendent, 
Vocational Rehabilitation Centre 
for Handicaed, 
IJo.22, Hosur Road, 
angalore-560 029. 

S. .Complainant 

r. •4.K.flitra, 
irector, Central Instructional' 
edia Institute,' 
irector Gnera1 of: Employment 
nd Training, Ninistry.df Labour, 
overnment of India, 
uindy, Iladras-600 032. 

Advocate Shri. G:Shantappa, 

. • .Respondents 



5I1 I V.R1iMKRISHNAN, MEMBER (A) 

either the complainant nor his counsel is 

present. We have heard Shri G.Shantappa for the alleged 

contemners. Shri Shantappa makes available to Us a copy 	 I 
of the office order dated :2.11.94, unere the bomplainnt 

H' 
has been relieved from6anglore in order to rpor.t as 

Senior Tchnical Assistant, CI1"iI, Padras. Shr. Shantappa 

further informs that the complainant :fter having been 

so relieed has reported t CIII, Nadras. 

2. 	 The diraction of this Tribunal uas that te 

respondets should issue relieving order withIn 1 15 days 	 H 
from the date of the order, uhich was passed on 21st 

October, 1994., 	The department has taken about a month 	 1 
to implement the directions of this Tribunal insted of 	 4 
15 days. We notice that a copy of the orderuas issued 

on 27th October, 1994. In view of the pocition as brouht 

out by Shri Shantappa that the complainant waE relieved 

within a month from the date of the order and jas the 

comp1ainnt's absence indictes that he is not interested 
IF 

in prsu1ng this case, we deem it proper to drop the 

contempt proceedings. , Uc accorinaly drop tH 	rt.:t 
proceedags and discaroe te a1le 	contmnrs 
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